
• 	

4 	
( SEE RULE 42) 

CENDThATE 	NAL,.. 
GUVf-1ATI BNCH 

2J1 

- - - - --- Oriina1 ApplicatiOn N.  

Misc Peti+ ion NO  

Cobternpt petitiOn No. 	
0 

Review o1icatiOñ No. 

Apo lic ants. 
 

Respondents 	
Ivv 

Advo ctes for. the Applic ante 

idvcates 1, the Respondents._, 
/ 	

- 	 .r__--,_______•______ -- 

e 1 	 Dat 	 Tribunal  

4 \k 

-i1 
c 

C\ y . 

r_\ - 

kx)4? 
4c.[r-4 A31 

im4 o Wj 

Crv. 	 Present: Hon'ble Mr.G.Sivarajan, Vice'. 
1.2.4.05. 	cIairman. 

Hon4 ble Mr.K.V.Prahladan 'knini'. 

strative Mwber, 
c 	ejY. 

Notice tothe Respondents. 
Affidavit if any will be filed within one 
month. Personal apperance is dispensed 
with.-. for time being. Post the matter 
on 12.5.05. 
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12.5.2005 	Mro JJ'. Sarkar g, learned counsel 
and Mr. A.K.:Chaudhuri. learned Addio 
c.o.S.c. for the respondents seek t 

for adjourn(ment post on 26.5 .2005. 
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C.p44/2005(c,.A.20/2005) 

U,  

26415 .2005 	Reply to show cause notice is 
iled by respondent No.2. List the. 

case before the Division icb an 
2.6.2005. 

Member 
bb 

2ff4O 	In spite of this order dated 27,1.0 
7.1i05 passed in 0.A,No.20of 2005 

	

rj 	
tjè\petitioner has been relieved.. 

S 	 Mr. $tChóudbztry €Addi.C. SCrsU*nits 
/ 	(3 	

.hatt.thppiicant wanted to favourable 
-- A)iuk c  sting ar

\~~rnn ., 

:in Mao=lec- 
trical Div l Pradesh'- 

-.. •. 4' -rá 	-. 	. 	 which has 	 ranted. 
.Mr.M.Chand sél fCr the 

-.

app]4cant e matter can 
be closed.  

Contempt Petition'acoringry 
closed.,.- - -.-  

an 
.iL4vt 	 .', 
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U 	 2 • 6.05. 	Interim order was pa ssed in the 
pending OA. to jç7j 

 ibeyance the 
order dated 17, 1,05 in themaid 

. appiicatiorL In èpite'd thaOrder-
the petitioner; haa- been reliaed. TO-' 
day this matter came up for consideraau. 
tion. Mr..A.K.Choudi*1ry.Mdl.C.G.,s.0 
suimits that the applicant wanted 

C-vJ& 

	

	favourable pting and he 4ipoated 
in Miao, Arunacha]. Pradesh, which has 
already been grantàd. Mr.M.Chanda learr- 

• 	 . 	. 	 . •Q]. for the applcantsunits th&t 
the 'matter 'can be 	âh-i Mr. 'SK.chose 

)) .- 0 S 

	

	 learned counse] ftrqspóndent Io. 1) & 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 
(An Application under Section 17 of the Administrative Tribufials Act, 1985) 

I ContemDt petition No. 	- 12005 

In O.A No. 20 of 2005. 

In the matter of: 

M. Lipendra Nath Sarkar. 
Petitioner. 

-Versus - 
Union of India and Others. 

Alleged Contemners. 

-And- 

In the matter of: 

An application under Section 17 of the 

Administrative Tribunals Act, l985 praying 

for initiation of a Contempt proceeding 

against the alleged contemnors for non- 

• 	 compliance of the intciixn order dated 

27.01.2005 passed in O.A.No.20/2005. 

-And -  
• . 	 In the matter of: 

Mr. IJpendra Nath Sarkar. 

Sr. Divisional Accounts Officer. 
• 	 . 	. 	 I & FC DriJlinQ Division. 

• 	. 	 Pasighat. Arunachal Pradesh. 

• 	 ... Petitioner. 
-Versus- 

• 	 1. SiiG.Ate. 
Chief Engineer(I& CD), Itanagar, 
Arunachal Pradesh. 

2. Shri K.Bethow. 

It 
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Sr. Dy. Accountant General (Admn), 
Office of the Accountant General (A&E). 

Shillong. 

Shri D.K. Pandey, 
Executive Engineer,. 
1&FCD, Thilling Division 
Pasighat, 
Arunachal Pradosh. 

.....leged Contemnors. 

The humble petitioner above named- 

Most respectfully sheweth:- 	 - 

That your petitioner being highly aggrieved with the impugned order of transfer 

and posting order dated 17.01.05 preferred before this Hon'bleTiibunal through 

O.A. No. 20/05, the said Original Application came up for admission before this 

Honble Tribunal on 27.01.2005 and this Hon'ble Tribunal on perusal of material 

on records and also hearing the parties was pleased to stay the operation of the 

impugned order dated 17.01.2005. 

A copy of the order dated 27.01.05 is enclosed herewith for perusal of 
.IIon'ble Tribunal as Annèxure-1, 

That your petitioner immediately after receipt of the interim order dated 27.01.05, 

submitted the to the Respondent No. 3 on 31.01.2005 but the said order has not 

been complied with and thereafter, although the applicant attending the office 

regularly but not allowed to work though the interim order dated 27.01.05 

received by the Respondent No. 3/álkgedcontemnor alongwith the representation 

of the applicant dated 31.01.05, in the said representation the applicant interalia 

prayed for compliance of the interim order of the learned Tribunal and also 

requested to allow him to resume to his duties but to no result. 

A copy of the representation dated 3 .01.05 .  is enclosed herewith for 
- ' 	perusal of IIon'ble Tribunal as Annexure-2, 



p4, 
1 	 . 

3. 	Tnat it is stated that the petitioner initially approached this Hon'ble Tribunal 

challenging the validity of the impugned order of transfer and posting dated 

08.03.04, whereby the petitioner is sought to be transferred and posted from 

Pasigliat Dulling Division, Arunachal Pradesli in the office of the Executive 

Engineer, Gumti Electrical Divisio; Jatanbari, Tripura, with the additional charge 

of Gumti Civil Division. Jatanban (Power), only after 2 month of his joining in 

the new place of posting at Pasighat when the minimum tenure of posting is 3 

years as per transfer policy guideline dated 1 9M4.2000, moreover, as per transfer 

policy dated 19.04.2000 an employee who is retiring within a period of 3 years is 

not liable to be transferred rather entitled to serve the last 3 years of the service 

iife at a place of his choice even if it is result in his stay in the same place etc., 

beond the normal tenure but in the instant case the impugned transfer order has 

been passed in violation of the aforesaid transfer policy. It is ought to he 

mentioned here that the ixnpuned order of transfer has been issued by the 

respondents after 2 months of joining in the present place of posting at Pasighat 

earlier the applicant was working as Sr. DAO, I & PC Division, itanagar. 

Arunachal Pradesh and the applicant joined at Pasighat pursuant to the transfer 

order dated October' 2003 and order dated 05.11.2003. In fact petitioner joined at 

Pasighat on 28.01.04 and immediately thereafter the impugned transfer order 

dated 28.01.04 was passed. 

4. 	That your petitioner thereafter approached this learned Tribunal through O.A. No. 

89/04 challenging the transfer order dated 08.03.04 which was passed in violation 

of the transfer policy. The Hon'ble Tribunal disposed of the said O.A. No. 99/04 

on 08.04.04 with the direction to the respondents to consider the case of the 
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applicant as per transfer policy dated 19.04.2000 since the applicant in the veige 

of retirement having less than 3 years of service. 

A copy,  of the order dated 08.04.04 is enclosed herewith for perusal of 

Honble Iribunal as AnnexUre-3. 

That your petitioner submitted the order of the Hon'blc Tribunal through propct 

channel 'vide representation dated 12.04.04 and also vide representation dated 

10.11.04 but the alleged contemnors did not consider the case of the petitioner in 

the light of the order dated 08.04.04. 

Copy of the representation dated 12.04.04 and 10.11.04 are enclosed 

herewith and marked as Annexure-4 and 5 respectively. 

6. 	That it is stated that finding no reply from the authorities the petitioner filed a 

Misc. Petition before this Hon'ble Tribunal which was registered as M.P. No. 

109/04 under Rule 24 of the Central Administrative Tribunal (Procedure) Rule' 

1987 for implementation of the order dated 08.04.04 passed in O.A. No. 89/04. 

The Hon'ble Tribunal while issuina notice on the said Misc. Petition on 26.10.04 

also passed an interim order to maintain status quo, when the said interim order 

was in force the alleged contemnors passed the impugned order dated 17.01.05 

releasing the applicant from the post of Sr. Divisional Accounts Officer, Pasighat 

Division. Being aggrieved with the impugned order dated 17.01.05 the petitioner 

prefelTed another Original Application which is registered as O.A. No. 20/0 5. The 

said Original Application came before this Hon'blc Tribunal on 27.01.05, the 

Hon'ble Tribunal after hearing the parties has admitted the Original Application 

and also granted an interim order of stay of the impugned order dated 17.01.05. 

The petitioner immediately after receipt of the interim order dated 

27.01.05 submitted the same to the alleged contemnor No. 3 through 
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representation dated 31.01.05 for compliance of the Hon'ble Tribunal's order and 

also with the prayer to allow him to resume his duties in compliance of the 

Hon'ble Tribunal's interim order of the learned Tribunal lut surprisingly although 

the applicant attending the office regularly after 3 1.01.05 but the alleged 

contcmncrs dcibcratcly and willfully not allotting any work to the applicant and 

•  salary is also not paid thereafter. Such action of the respondents is deliberate and 

willful, therefore Hon'ble Tribunal be pleased to initiate contempt proceeding 

against the alleged contemners and further he pleased to impose punishment upon 

the respondents/ alleged contenmors. 

That it is stated that although the alleged contemnor/respondent No. 1 was 

not a party in the Original Application No. 201051  but he has been impleaded as 

rspondentIcontemner No.1 on the ground as because lie has directed the alleged 

contcmncr No. 3 and such action of the allcgcd contcmncr No. 1 is in violation of 

the learned Tribunal's interim order passed in O.A. No. 89/2004 as well as interim 

order passed by the learned Tribunal on 26.10.2004 in M.P. No. 109/04. It is 

categorically submitted that alleged contemner No. 2 deliberately violated the 

order/interim order passed by this learned Tribunal and as such punishment is 

liable to be imposed on alleged contemnor No. 2. 

It is a fit case for initiation of a contempt proceeding against the alleged 

- ontenmors. 

Under the facts and circumstances stated 

• 	 above, the Hon'ble Tribunal be pleased to initiate 

• 	 Contempt proceeding against the Alleged 

- 	 Conteninors for. willful non-compliance of the 

• 	 interim order dated 27.01.2005 in O.A. No.20/2005 
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and be pleased to impose punishment upon the 

alleged contemnom in accordance with law and 

further be pleased to pass any other order or orders 

as deemed fit and proper by the Hon'ble Court. 

And for this act of kindness the petitioner as in duty bound shall ever pray. 

0. 
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AFFIDAVIT 

I, Shri Upendra Nath Sarkar, S/a- Late Radhanath Sarkar, aged about 57 years, 
presently working as Sr. Divisional Accounts Officer, I & FC Dulling Division, 
Pasighat, Arunachal Pradesh do hereby solemnly declare as follows: - 

That I am the petitioner in the above contempt petition and as such I am 
well acquainted with the facts and circumstances of the case and also 
competent to sign this affidavit. 

That the statement made in para 1 to 6 are true to my knowledge and 
bcicf and I have not suppressed any material fact. 

That this Affidavit is made for the purpose of filing contempt petition 
before the Hon'ble Central Administrative Tnbunai Guwahati Bench for 
non-compliance of the Hon'ble Tribunal's order dated 27.01.2005 passed 
in O.A. No.20/2005. 

And I sign this Affidavit on this ifdav of April' 2005. 

ldene 

Advocate 
a-1-Lya. 	cttK't 

tk cj9ov )k~ 	apo 

AL 	 kJ 

.2%3Z 	LQP 	 t,4kk 

&1 Jf 	OL6 	 I 

• 	 oJ- y4J. 

,i.o4C)c 
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DRAFT CHARGE 

Laid down beforc the Hon'blc Ccntral Administrativc Tribunal, Guwahati for 

initiating a contempt proceeding against the contemnors for willful disobedience 

and deliberate non-compliance of order of the Hon'ble Tribunal dated 27.012005 

passed in 0. A. No. 20/2005 and to impose punishment upon the alleged 

• contenmors for willful disobedience and deliberate non-compliance of order dated 

27.01.2005 of the Hon'ble TribunaL 
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- - 	27.1.2005 •. Present: The Hon'ble Mr. 	Viahlt-  
I 	 dan, Member ('). 

	

- - 	 Heard Mr. M. Chirida , leirned 

counsel for the applicunt and also 

-.•-' 	 Hr. A.K. ChcAudhury, 1 ' rnJ cou nl 

Vor the'Respondirmts No. 3 athnjted. 

.JJ 	call for th r'cord5, Issu notiLe 

............... 	 . 	to the. parties, returnihle within 

	

•\' c/_._ ... 	r// 
foir weeks. 

• S 	 Till the roturnible d;tte 

. 5 	 I 	 the order iated 17.1 2005 8hall b 

kept In abeyince. 

List on 28.02.2005 for orders. 

Sd/t4B( 

tag r 	•. 	 I 

pir 	rt"I'e 

Sn . . 

?jfU&l 	 4tLi"- 	 - 
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To 
The Executive Engineer, 
I&FCD 1)nThng Division 

Anmach al Pradc s'h; 

Sub - )1ti dated 27 Ot 0 in fl A No 20/2005 passe4 by tiK 

Hon'ble CAT, Guwahat., 1mpemefltatiOfl ol 

SLr, 

Pcspectt'ulIV I am enclosing herevith a ôopv of the order dated 

27 01 05 of thL Hou'blc CAT, Gw.vahali. pas3cd in 0 . No 20/2005 

whereby the release order dated 17 01 05 has bkn ordcrcd to be kept in 

abeance In view of t1ie'said oidei of the Hon'hle TnburnJ I ma kind1 

be allowed to resume my duties in compliance with the order and 

accoruigb (am reporting hereb )  for attending fll\ duties 

Tins is foi vout kind unpicmcntatlOfl of t1IL ordct of the Hotfblc 

Tnbunal and taking appropriate action so as to enabIc me to perform my 

normal duties.'. :. 

End: Order dted.27.Oi.0S. 
4,. Yours failhfullv 

nt 3) (tJPFNDRA NATH SARkAR) 

Sr. DWisional AccOunts Officer, 

l&J'C Drilling Division, 

Pasighat, Arunachal Pradesh. 

L 
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.\dvc.r,tc fi the Ap1)  

Co.,n:ei 	or LIi 

OP rn 	11 	'1 	1 IA) 

	

•: 8.4.2004: 	Present 	: The )lonhle Mr. 	<..V. 

Prah].aclan , Me;nhr (A) 

The p,)l 1 ca Tl t who 

• 	Di.visjonJ. /\ccounts Officer wns 

	

. . 	trnnferre(1 nfl(1 posted nt: r)if I 
• 	.:.. 	. 	. of 	the 	Vx. 	Tncj1neer 	PntT.i.c.jhrd: 

addaondJ 	chrge 	of 	Pisighil 

I&FC, D1i,sjnn, . Pasi.gliat: by order 

dated 
1 5.3.1.2003.. 	Only 	after 

	

. 	completidn'of 2 months at Pasighat 
Dri.ling 	Division, he was fnrl:her 

- 	•• 	sought t be transferred by order 

dated R..2flfl4 to 	office of the 

fleer, 	Gu,,it: i 	i ect:ri cal 

	

I.,. 	 . . 	Division, Jat:anbari , Tn i piirn with 

	

• 	...:. 	' 	acid i.ti oni. charge of Cumti Civil 
1).). v.1 n Ion  
within a pan of two months. 1'eing 
aggrieved t:h 	aforesaid Ordr the 

• 	applican 	approach 	this Hon 'hi e 
• 	. 	• Tribunal. 
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Coni cl/ 
• 	

•-. .: 
• 	8.4 	2004 Heard Ms:. 	M. 	Chanda, 	learned 

áounse1 	for 	the 	pp].icant: 	an(l 	ilsn 

A. 	flp). 	floy, 	learflp(1 	r. 

C.(S.C. 	for 1e 	respondents. 

Mr. 	Ch'(nda, 	learned 	counsel. 
.1 

the 	appliant 	stated 	that 	the 

£lriipugencl 	trnfcr 	ordr 	is 	ronrirj 
• 	. to: 	the 	t:.rsfer 	pol Icy 	cia lr'd 

7000. 	Th 	applicant: 	is 	also 

.•re.tiring 	within 	three 	yenrs.Tn 	the 

c1rcumst,nces, 	thi-' 	case 	of 	Ihe 

applicant 	)s 	requrecl 	to 	he 

rcotisiderecl 	hy 	the 	authority. 

Iherefore, 	I 	cilrr'ct 	thr' 

respondents to 4  consider the case of 
• the- 	applicant 	as 	per 	transfer 7/ 

..plicy dated 	a9..2flOO 	within 	two 

rnOn ths 	from 	the date of 	receipt of 

• 	this 	order. 	Tji 1. the 	completion 	of 

the aforesaid 4exercjse the transfer 
.orler 	dated 	• 3.2004 	shal]. 	be 	kept: 

in:, abeyance. so 	far 	the 	aP 	licant: •i s 
concerned. 

jrnnit • The  

,'.ccordingly. 	c3isposeci 	of. 	No 	order 
ai 	to costs.  

. 

S d / ME MU) Efl ( AD M) 

Atom 	t b4tri, 
-: 	r1Tr:j 

0fjicrr •C.4 . (;(/ IJ•(/,.4 
I 

2 
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I; 	
the 2tli April'2004 

•11  
To 	 r. 

• 	 The Com,d trailer 4 Auditor general of India, 
10- Rahac/ur Shah, 
faforMarg., 
New be/hi- 110 002.. 

(Throug/vProper Channel) 

Sub:- 	Judgment and Order dated 08-04-004 in O.A.No.89 of 2004 of 
CAT, Guwohati; implementation of: - 

Sir, 	 H 
Most humby and rcspectfiiily, 1 bcg to cnclose herewith a copy of the judgment and order 

dated 08-04-2004 passed by the Hon'bleCentral Administrative Tribunals (CAT) in O.A.No.89 of 2004 

pertaining to the order No.E.O. No.DA Cell/l20 dated 08-03-2004 issued by the Office of the Accountant 

General, Meghalaya etc. transferring me from Pasighat (Aruiachal Pradesh) to Jatanbari in the State of 

Tripura (copy cncloscd).. The said judgment and order is self-detailed and in compliance with the said 

judgment, I beg to submit this rcpresentation and lay the fo1loing facts before your Honour for your kind 

and sympathetic considerations. 
That Sir, pursuant to the transfer Order o.DA Ccll/85 dated 05-1 1-2003 of AG, 

Meghalaya ctc, Shillong, Ijoined on 28-01-2004 at Pasighat udcr Pasighat Drilling Division in Arunachal 

Pradesh as Sr. Divisional acounts Officer with additional charge of IFCD. 

That after teccipt of the transfer and postinordcr dated 05-1 1-2003, 1 have submitted a 

detailed reprcscntatioii on 19-1 1-2003 for review of posting order and prayed for posting at Itanagar or 

nearby places on the sole ground that I am retiring on superannuation (luring the year 2007 and only 3 

years service is left in my eicdit, but unfortunately the said rprescntation was rejected by the Sr. Dv. AG 

(Admn.) and directed me for immediatô compliance of thã order dated 05-1 1-2003. the undersigned 

accordingly joined at PasighatundcrPasiat Drilling Division with additional charge of Pasighat IFC only 

on 28-01-2004. 
Copy of my posting order dated 05-11-2003; representation order 19-1 1-2003 and Senior 

DAG's letter dated 24-1 1-2003 are enclosed herewith for your. read) ,  reference. 

That Sir, prior to iiy joining at Pasighat, I vas working at Itanagar IFC Division and I 

was having some serious ailnent and have been undergoing mçdical treatment at Itanagar. 

That Sir, surprisingly within only 2 months, of my joining at Pasighat, I have now been 

transferred again from Pasihat (Arunachâl Pradesh) to Jataribari (Tripura) under Order No.DA Ccll/120 

dated 08-03-2004 issued from the Office of the AG, Meghalaya etc., when I am in verge of retirement and 

left with only three years of service in i4y credit. As per trahsfer policy circulated from your end on 9th 

April'2000, the undersignedi entiticd.to a choice station posting at the fag end of my service career. 

However in compliance with the Senior DAG's transfer and josting order dated 05-11-2003, 1 have joined 

at Pasighat on 28-01-2004 when my representation was rcjcctd on 24-1 1-2003 by the Sr. Dy. AG. 
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That Sir, ny proposed transfer from Pasighât AP to Jatanbari, Tripura vide Order dated 

08-03-2004 is in utter violation of the transfer norms prescribed in your letter No 394-NGE (APP)/l 1-98 

dated 19-04-2000 to the folling counts:- 

No option Vas taken frdm me prior to isstancc of the above stated transfer order as 

required under clause (d) ofour letter dated 19-04-2000 

Completion of Tenure of posting in a statioi / division prior to transfer as specified in 

clause (I) of your letter datdd. 19-04-2000 have also not been complied with. I have neither completed 6 

years at my existing station 	Pasighat for 3 years in the Division and have joined at Pasighat only 2 

months back. 	 .. 

The directive as in clause (g) of)our letter has also not been follocd in spirit uid I have 

now been transferred away from my place of posting , where I have joined only 2 months back, when I am 

left with only 3 years of service 

No reasons1  for deviation from the professes norms have been recorded as required in 

terms of clause 2 of your lcttôr:.datcd 19-04 72000. 

That Sir, my present transfer from Pasighat (A P ) to Jatanbari (Tnpura) is contrary to all 

the norms laid down by your-1onour.in your letter dated 19-04-2000 and as such is, arbitrary and violative 

of the transfer policy. . 

That Sir, I have a unmamed daughter at my home and my transfer to Jatanbari (Tripura) 

now will deprive me of'dischLging my parental care for settlement at this stage, which has become a matter 

of serious mental agony for ne. . .., 

Under the circumstances stated above I pkv your Honour kindl) to implement the 

Judgment of the CAT and bcgracious enough to consider rhy case Nvith utmost cominssion  and modif\ the 

said transfer order and aIlov me to continue at my eisting station i.e. I'asighat till my retirement on 

superannuation and for this aèt of your fountains of Justice I shall remain, ever grateful to you. 

Enclo:-. 	 . 

I 	Judgment and Order daed 08-04-2004 
Earlier transfer and posting order dated. 0.5-1 1-2003 	 . 

. Representation datedI?-1 1-2003 	• 	 Yours faithfully. 
4 	Rejection Order dated 24-1 1-2003 

	

• 5. 	Copy of transfer Ordcr.dated 08-03-2004. 	 .. 	 k2 

(U.N.Sarkar) 
Sr. DAO, IFCD, Drilling Division, 

Pasighat, Arunachal Pradesh. 

Advance Copy to:- 	. 	. 	 . 	 Dated:-1 2-04-2004 

	

I) 	 The Comp4oller &'Auditor General of India,10 - Bahcidur Shah,Jafor 
• Marg., Nc belhi -.110002 for favour of eolry information please. 

Sr. DAO, IFCD,.Drilling Division, 
PasigArunachal Pradcsh. 
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To 

GO VERNMENT OF ARUNACHAI.. PRADESH 
OFFICE OF IHE EXECUTIVE ENGINEER DRILLING I)\'N 

IRRIGATION: AND FLOOD CONTROL DEPARTMENT 
EASiISIANGbFSTRICT :PAS IGHAT 

No.1FC/Drillipg /PF-8312004-05 
D..td I?asighat the t0'Nov'2004. 

The ChiefEtigineer, 
Irrgn & Flood Control, Deptt., 
Govt of Arunachal Pradesh, 
ltanagar-791111; ., 

Sub - 	Transfer and postingf Sr DAO thereof 

Rcf- 	No. SI FCD-5 1 12Q00/2008, dated ltanagar the 2901 Oct '2004 

Sir, 	
•. 

I beg to narrate the háppenirgs onthe subjet mentioned above as follows:-

1. Shri U.N.Sar1ar, Sr.DAO joined in this Dkision on 28.1.04 and on 3 1.3.04 

another transfer order issued by AG (A&E) Meghalaya :Shillong Vide No.DA Cell/I 20, 

dtd.8.3.04 was received by this office wherein Shri Sarkar1has been transfer and posted to 

Gumti Electrical Division, Jaanbari, Tripura, South. This Jas'tlie busy period of closing of 

financial year and everybody was busy for the purpose leaving all other aSl)ccts as less 
important as per general norr ' 

On 9.4.04 an order No.89/2004, dated 8.4.04 of' Flon'blc CAT, Guwahati 

was received (copy enclosed) wherein the A.G. was dirCcted by the I !on'ble CAT to 

reconsider the case of Shri Sarkar within two months and till the completion of aforesaid 
cxc 1 *c 1 5C the transfer order dt 8.4.04 has been kept in abcancc in respect of Shri Sarkar. 
The A.G. did not paid hid tqthe  Hon,':bIe CAT's order resulting delay in settlements of the / 
case. 

On 25. 10.04. Shri Probin Chandra l3ora, S. DAO, came to Pasighat an(1 

submitted his joining report (copy enclosed) to this Divisioi and lcfI Pasighat on 27. 10.04 
- a  (it is understood) From April'04 to 25:19.04 no communiatjon was received from either 

side. In this circumstances the question of non acceptance of joining report of Shri Dora 

before 15.10.04 does not arise at all and hence the contention of Para-2 of AG's letter 
di. 1 5.4.04 is far from the factual events: 

What have beeti stated above,, it may be sccn that the happenings so 

developed is quite normal and natural way as per procedure and legal aspect of law and 

there is no other way left behind to think ctherwise at any1evel and at any state. In this 



.1' 	.:... 

:. 	* 
cofction another order of theIIon'ble CM No 109/04 di 26-10-04 on this issue is 

•/nclosed herewith for fur1icr inforrnatb and ticc essary act jo,1 please. 

As the transfer order dt.8;3 04 has beeilikept abeyance by the Hon ble CAl, 

Guwahatj vide No.89/2004, dt. 8.4:Q4and read with 10.109/04 dt. 26-1 0-04 and so long 

the CAT orders are in it will not be worthwhile lowelease Sti Saikar.  

Further in tuctiois ii Ui is regard is so!ictëd please. 

 As Enclo: _ 	above 	
Yours faithfully 

(Er.\/N•Parldc)f). 
Executive Engincr- 

-. 	 . 	 . 	Drilling Division 
J&ICD :  11 a s iqhat. 

t 

I 

3 
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• 	
IN THEGCE 	 1AH *UNAL  

IN THE MATfER OF 

CONTEMPT PETITION No.14/2005' 

4R 

IN OA. No 20/2005 

SHPI UPENDRA NATIT SARKAR 

PEOR 

VERSUS 

THE UNION OF INDIA & OTHERS 

RESPONDENT 

Show Cause on behalf ofthe Respondent No.2 

I, Shri S.A Bathew, Sr.Deputy Accountant General (Admn) 
O/o the Accountant General (A&E) Meghalaya, Arunachal 

Pradesh,Mizoram,Shillong do hereby solemnly affirm and say 

- as follows: 
That I beg to state that I am impleaded as Respondent No.2 in the above 

Contempt Petition No.14/2005 

That at the oulset the Respondent No.2 beg to state that he has never had 

any intention to wilfully disobey or violate any order of this Hon'ble Tribunal' 

and if it is deemed that it is so, the Responent tenders his unqualified 

apology. 

That with reference to the statements made in paragraph 1 of the Contempt 

	

Pctition. the answcring Rcspondcnt humbly submits that 	he has no 

comments to offer as the same are matter of records. 

That with reference to the Statemexts made in Paragraph No.2 of the 

Contempt Petition, the answering Respondent humbly submits that he has 

- . 	 no comments to offer. 



That with reference to the Statement made in paragraphs No;3 of the 

Contempt Petition, the answering Respondent humbly submits that, based 

on the order of Hon'ble Tribunal dated 8.4.2004 passed in OA 

No.8912004, in the interest of public service in the case of Shri Upendra 

Nath Sarkar, Sr.DAO, was re-considered but could not be considcrcd'as the,  

Petitioner had served more than 13 (thirteen) years in the state of 
'p 

Arunachal Pradesh. 

Further the Petitioner as per terms of his appointment order at para 9 

-' has also accepted that " He /She will be liable to serve anywhere in 

Assam,Arunachal Pradesh.,Nagaland,Tripura,Manipur and Meghalaya and 

Mizoram, i.e. any where under the audit jurisdiction of the A.G. 

- Assam, Meghalaya, Nagaland etc., inclusive of his own office". 

Copy of the Appointment order 'No.WMI15-1/69-70/4390 dated 
18.1.1973 - Annexure —I. 

That with reference to the Statements made in paragiph 4 of the 	 ç 

Contempt Petition, the answering Respondent humbly submits that the 

Hon'blc Tribunal's Order dated 8.4.2004 was received in this office, and 

given top priority to consider the Pethioner's case, but due to some 

4nforeeen and unavoidable adminitrative reasons beyond our controt, 

the decision could not be taken within the stipulated time. Meanwhile, a 

notice dated 15.10.2004 received from the Petitioner's lawyer regarding 

•  case in question. By that time, the case was considered and the decision of 

this was communicated to Petitioner's Lawyer vide this office letter 

No.DA Cell/Court Case/UNS/2004/1 132 thted1 8.11.2004, in compliance 

withthc Hon'blc Tribunal's order dated 8.4.2004. 
01 

Copy of letterNo.DACeII/CourtCasefUNS/2004/1132 dated 
18.11.2004 - Annexure —II. 

/ 

- 	I 
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3. 	
'1 

That with reference to the Statements made in paragraphs 5 & 6 of the 

Contempt Petition, the answering Respondent humbly submits that, in 

para No.3 in Miscellaneous Petition No.109/2004 in OA No.89/2004 

(copy of the M.P. No. 109/2004 in OA No.89/2004 is enclosed as 

Annexure —Ill) filed by the Petitioner, the Petitioner has requested for. 

consideration to accommodate hlm\rn any of the following divisions in 

Arunachal Pradesh :- 

Miao Electrical Division 

Deomali Electrical Division 	.. 	 • 

Deomali I&FCD 

Changlang RWD 

Changlang PHED 

Namsai PHED 

As his first choice was Miao ElectricaF Division, in partial modification 

of the transfer order E.O.No.DA Ce111120 dated 8.3.2004 and in 

supercession of all earlier orders in connection with transfer & posting of 

DAs, this office has sympathetically considered his case and transferred 

and posted him to the 0/0 the ExecutiVe Engineer, Miao Electrical 
I 

Division, Dcpartmcnt of Powr,Miao,Arunachal Pradcsh, which was his 

first choice of place of posting as Sr. Divisional Accounts Officer. As the 

case of the Petitioner hs a1reIdy been considered and he has been posted 

according to his 1 choice of posting, i.e, in the 0/a the Executive 

Engineer, Miao Electrical Division, Department of Power,Miao,Arunachal 

Pradesh, this office has taken all necessary steps to mitigate the grievance 

of the Petitioner.(Copy of the Transfer order dated 5.5.2005 is enclosed as 

Annexure IV). In view of the facts stated above, the Hon'ble Tribunal 

may kindly considcr to closurc of the Contcmpt Pctition No.14/2005 in 

OANo.20/2005 

(MP No.109/2004 in OA No.89/2004 - Anieure ifi 

& E.0.No.D Cell/S dated 5.5.2005 Annexure IV) 

10, 
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8. That the answering Respondent begs to submit that in view of the 

aforesaid facts the Hon'ble Tribunal will be pleased to c1oe the Contempt 

Petition. 

AFFIDAVIT 

I Shri S.A. Bathcw, Sr.Dy. Accountant General (Admn) of the Office of the 

Accountant General (A&E) Meghalaya, Arunachal Pradesb, and Mizoram, 

Sbillong, do hereby solemnly declare that the statements ma4e abov& in the 

Wiitten Statement are true to my knowledge, belief and information, and I sign 

the verification on the 

DEPONENT.. 
. 	

I 

- 	
. 	 I 

Identified by 	4Jr' 

ADVOCATE 
I 

Solemnly affinned and sworn before me this day the 

May 2005 by the deponent above named on being identified by Shri 

Advocate. 

\ 

\7, 

/ 
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Speed Post 

OFFICE OF THE ACCOTJITANT GENERAL ((A&E) MEGHALAYA ETC., 
SIIILLONG. 

No. DA CelllCourt Case/UNS/200411 132 
	 Dated:- 18.11.2004 

To 

Shri Manik Chanda 
Advocate, 
Bye Lane- 7 , Lacbitñagar, 
Guwahati- 781007. 

Sub:- Transfer of Shri U.N. Sarkar, Sr.DAO' 

Sir, 

I am to invite a reference to the notice dated 15-10-2004 served for non- 

compliance of the order ofthc Hon'bk Central Administrative Tribunal datcd8.4.2004. 

As per order of the Hon'ble Tribunal dated 8.4.2004, the ease of Shni U.N.Sarkar was 

considered but not agreed to. In this connection it may be stated that Shni U.N.Sarkar had 

served in the state of Arunachal Pradesh forinore than 13 years. In the interest of public 

ii 	atal also keping-in -view -ofHead4uarerS-uidel11l dated. .19A200-0, his 

transfer to Tnipura is therefore found to be justified, in order and still stands. 
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Jo 
IN THE CENTR L ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

fr 	iO7/ 
In the matter ot 
O.A No 8912004 

Shri Upendra Nath Sarkar 

-Vs- 

Union of India & Or. 

.LAnd 

in the matter of: 
Non-compliance of Hon'hle Tribunais 

Order dated •09.04.2004 passed in O.A No. 

89/2004. 

-And- 

in the matter of: 

An application under 11e 24 of Central 

Administrative Tribunal (Procedure) Rule. 

1987. praying for a direction upon the 

Respondents for implementation of the order 

dated 08.042004 passed in O.A No. 89/04. 

-And- 

Th the matter of: 

Sri Upendra Nath Sarkar. 

Sr. Diàional Accounts Officer, Dulling 

Pradesh, 
--- ----Applicant. 

-AND- 

1. 	Union of India 

Rdntd by the 	cret 	to the. 

Government of India, 

Ministry of Finance, 



Thc Comptroller and Auditor Gcncral of 
- 1 	

India, 
New Delhi. 
Accountant General (A & F) 	\ 

Meghalay Etc. 
Shillong. 
Sr. Dy. Accountant General (Adnm) 

O/o The Accountant General (A&E), 

Shillong. 

Executive Engineer, 
I&FC, Drillirg Division. 
Pasighat, Arunachal Pradesh. 

6, 	Shii K. Bathow. 
Sr. Dy. Accountant General (Admn) 

OIo- The Accountant General (A&E.), 

Shillcing. 

The humble petitioner above named- 

Most r 	tftilly Sheweths: - 

'our ''Spiriicant beirçHuighlY -gçrrieved -tAI-i-th te 

:impug ned 'L-J'arlsfer and posting order dated 08.0-2004, 

he•reby the applicant is sought to be transferred and 

posted f r o m t h e office of the Executive Engineer 

Passighat D•rilling .Diviion to the Office of the 

Eci.ve......... i .lect.rica1 Div.isio. 

Jat.anbari, South Tripura only after 2 months of his 

posting and ,joining at Passighat in the state of 

Arunctial Pa-desh in violtion .f pro-fes-sed norms laid 

Jon in Ltfc Lrnrer polcy dated 19 04 2000 issued by 

the Conipt roller and Auditor,  General, New Delhi. The 

said Original Application was registered as O.A. No, 

89/O1. 



2. 	That. the afo -esaid Original Application came up for 

Consideration before this Hon ble T ribunal and this 

Honhle Tribunal on pet-usal of the materials on record 

as pleased to dispose of the Original Application with 

a direction upon the repondents to re-consider the 

c:ase o .....ransfer and posting of the applicant in terms 

of he transfer policy,  da .ted 19.04.2000 withiri 2 months 

from the date of receipt of the order of the Honble 

Tribunal and till completion of the aforesid exercise 

the transfer and posting order dated 08032004 shall 

be kept in .beyance  so far the applicant is concerned. 

Be it stated that the applicant has less than 3 years 

service in his credit.. In fact the applicant is 

retiring 'jithin 2 and 	years from the Govt. service. 

It is categorically submitted t h a t the applicant 

submitted a detailed representation a1onqith the Court 

order :tc. ..tjie.......spo.nde.i.:L...H_o_.2 :Lt rou.gh ..r..e.sjcon.a.en.t. tllj. 

fter receipt of the Honble Court's order dated 

08042004 interha praying for his retention in the 

present place of posting at Passighat or in any 

.adacent places near Itanagar till his retirement on 

superannuation in terms. of Clause (f) and (g) of the 

transfer policy dated 19042000 issued by the 

Respondent No2, 

copy,  of the order dated .08.0404 and a copy of 

t.he sL&.r .o.hi.cy-d3i,ed 19.-042-0.0 €-€-nc1-o•s€d 

herewith f o r perusal of Hon'bhe Tribunal as 

nnxure-.A & 8 respectively. 



3 	That. i t. is stated that Honble Court has passed the 

order,  on 08,.0 O4 but till date no action is initiated 

f o r consideration of the case of the present applicant 

arid no decision has been communicated to the applicant 

in terms of the order dated 080404 passed by this 

Hon'ble Court in O.A. No. 89/04 It is ought to be 

mentioned here that one more post of Sr. Divisional 

Accounts Officer is also going to fall vacant on 30 

November 2004 at PHE Division.5 Passighat du.e to 

retirement on superannuation of Sri M.C. Paul t h e 

present Sr. Divisional Accounts Officer, therefore 

there is no difficulty on the part of the respondents 

to accommodate the applicant in the present place of 

posting alternatively at PHE Division, Passighat. 

Moreover • there are at least 6 posts of Sr. Divisioi-ial 

Accounts Officer are available in the folloiing places, 

httê 	liOt could he accommodate 

	

1. 	Mba Electrical Division, 

Deomali Electrical Division. 

	

3. 	Deomali IFCD, 

	

.4. 	Chang.l.ang RD. 

	

5... 	......£.anlrjq.PHED. 	......................... . 	 . ............ 

	

6. 	Namsai PHED 

Since no action has been initiated by the 

respondents for coffipliance, of the order ca ted 08, 04 .4 

passed by fti:HoP bl i Ii1On th.efb tTE finding no 

- 	 iProaching this - 

	

Hon'.b.le 	Court 	for 	further 	direction 	upon 	the 



rn 
respondents for compLiance of the order of the learned \ 

Tribunal and to ps further order under Rule 24 of 

Central dministraiL vs T ribunaJ. 	Procedure) Rule • 1987 

for compliance of the order of the learned Tribunal, 

4. 

	

	That this application is made bonafide and for the 

interest of ,just.ice. 

In the facts and circumstances 

stated above, the Hon'hle Tribunal 

be pleased to di rect t h e 

respondents to implement the order 

dated 08,04,2004 with immediate 

effect and further be pleased to 

direct the respondents to 

reconsider 	the 	case 	of 	the 

;pplicant for' 	retention in 	the 

resc place 	of 	postinp 	or 

alter natively to accommodate in an 

ar't. D vision in any ad,jacent 
------------- 

places as indicated above and till 
-- .._._••_ 

-. 	-.-. 

 

such cpnsiderion the transfer an.d 

postinq order dated. 08.0304 shall 

----. nt....he......,'-a:ve-n- 'efc-t -  to ii .... respec 

of 	present applicant. 

And further be- pleased to pass any other order or 

orders as deem fit and proper in respect of the p-resent 



/3 
VERWICT1ON 

I, 	Shri Upendra 	Nath 	Sarkar 	S/c 	Late 	Late Radhanath 

Sarkar., aged about 57 	years, working as 	Sr. Divisional 

tccounts Officer., 	Drilling Division. 	I 	& EC, Pashighat., 

(.runaohai Pradesh., 	aged about 	57 	years., do 	hereby 

verify that the statements made in Paragraph 1 	to 4 are 

true 	to my 	knowledge 	and I 	have 	not 	suppressed 	any 

material fact. 

And I sign this verification on this the 	th  day of 

October., 2004. 
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8..200 4 	Present 	The Hon 1 ble Mr. X.V. 

The appllcan.t who -in 	Sr. 
Df visional )\ccounts Officr wi 

transfrr•ed nid posted at nff1.e 

Of thetx. Fngineer P a sti ih't 

.': 	Drfling 	1)jvjcjofl 	T&FC 
additIonal 	charge 	of Pasighat 

dated 5.11.20fl3. Only • nfter 
completion of 2 monthi at Pasighnt 

'IDriling Division, he was further :TL 

• 	 . 	 . 	OiF .......±0 .... he.tra.n.sfe.rr..e.d h.y. -or-t-er 
dated P.320fl4 to offIce of the 

	

- 	
.. ..................I 
	•in-r, 	C-um-ti 	ect-ri-c1 

fljvijon, .3ntr- nbarj, Tripurr with 
___ 

Diyiibn, 	* (Power), 	Jat-.nnl)iri 
.......................---•-..---- .......................................................-----------: 

, 	crjeved the aforesaid ordr t.hf 

aPpicnt Approach thin Inhin 
Tri bura 1 

r•,-r 	• d 
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8. 

4•71fl 

Heard 	Mr. 	M 	Chanda, 	)ar,rri 

counsel 	for 	thc 	pplicaflt 	Rfld 	.'1r 

Mr. 	q 	7. 	flh 	Pry, 	learned 	r. 	\\ 

for 	thr' 	rr'pondnts. 

Mr. 	Chanrin, 	learned 	coun'l 

for 	the 	applicant: 	stated 	that 	the 

Rimpugend transfer order is contrarj 

to 	the 	transfer 	policy 	dated 

19.4.7000. 	The 	applicant 	is 	also 

retiring within 	three yers.Tn 	the 

cir:un'stancPfl, 	the 	cae 	of 	the 

• applicant 	3 s 	required 	tn 	he 

recons idered 	by 	the 	author ty. 

• Therefore, 	I 	direct 	the 

respondents to consider the case of 

the, 	applicant 	as 	per 	transfer 

pol{cy 	datec1 l 0 .4 2fl0O 	within 	two 

months 'from the &ite of receipt of 

this order. 	Till 	the completion 	of 

• the aforesaid exercise the transfer 

otder 	dated 	S.3.2fl04 	shall 	he 	kept 

in abeyance ,  so far the applicant 	is 

• VVV 	 V 

Th 	 pplicatton 	is 
el fp,6m nIat, • 

accordingly 	disposed 	of 	o 	rder 
40 

- f •-, 	 _ 

as to co s ts 	 - 

Sd/MMBM) 
- 

1 ted t.t 	b 	•r 

- 4TR 

IWO 

V 	 • 	- 	
V  SPCtj 	O/'rer (JJ 

V 	 • 1.(s.,(.7J 	F4\Cjf 
. 
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AI1NE:L t5 
rniivxus 

QEF ICE OF THE CUMP FOL LFi 	t:u rUt, J 	DLIfl 	iL OF 1 NI) I ( 
I 	 I iW OEU 	U 001)7. 

No. 	9'1 -fIcE ( 	>1.1. J. •', 

I:ited ..9 - 	20 
To 

A11.Pr. Accountants (eneral/c.co,untant Gener.ii 
DealiflQ with the cadre of Uivisiortl Accountants. 

,i.• 	••: 

Sir7/Hiain. 

to evolve cotiie ci.rtr Iv di ncI norm'; nnd a uni lot 

tratirent policy of Lrmi1er avid post:litq of Divisional Accc.,ij.iI: 

.";cOff4cs/Di\i61on?l fCoUnt(fltt WS t)eini felt for utime. lhou',It 

incidence of service of DivIsioitI Accountant 1  ii ;Iiu'i1tJ 

_ 	ibedtctds.in such a wiy that it causes mlnlilrJm1nconveniiceLo...,Lk 

1. 	 ,and at the same time I t fu1flstheadrninIstrativ 
- 	qbenient6 It has. there'fore been decided to prescri 	tItr' 

4 	on broad prantr,re.r for transfer nrd t,o :In 	D1v1I 

I 	untz_Officer.s/Dii'-ional Accountants wlth..h should be fol1ut. 
/ \'? 	 '--- 	 ...._--- -- _-.----------.------.-.--------...- - 

zcr.upu'lously nci un iformly. 	-. 

H;) 

Aa)htransfer and 
pc,;ti ng should nornt liv be nind once in La y'l ni 

winual transfer ¶;h(YJ1d be tjutrJ properly so that these nh-i - ,' t't. 

.:disturb the acadcnic essiori. 

list of DiV.isr' 	lilt li tr' 	' I vacanL di u,c; the year 	Ir 

publicised well in idvrc' 

Divisions should be Jrcper.v qrad'J by 101 lowinq the Insttu'i. ir1i: 

issued in this reqrd f rn time to time and postinc4 of of I it :'t -. 
should be made In the appr3pr iatelyqradedDIv1sjOfl 

	

Cd) 	Option for posLirtq in 	t Li .u1 ir t ati Lstiould be c) I' I I 
rrom the irdlviduais wid eff..ortt shoulci be innde to gôco.jnoJt.. j,• 
officers at the pince of ttwi r chofcn. 	too :vi3 1nI1 I I c,, t.f 

canoy-au-d-onbLoii-ftiiio 	 y 
the -Inspectiriq Oft icr tiu-J1 t:Inq t1u accouiitn of tIic 01 vj 
gadverse reusnr$cs iii;,dr by the E ,.'.c?ca, Li vt Enq Ii 	ot ti te pri -  ft at tu.,, 

of the DLVi5LOOLiI. (v.coun ts or I ici/UIvIIoni I AccL'JnI:w1L 	Iti cu 

finally subst:in tiaie-J arid the per I ormau;e in proper and 1. i it') y 

ubmjss-jon -of -accouf-ts may -a-1-sv - be }cep± i n view; 

	

4D 	 COP 

-- 



(a) 	rr18ter Coitutij Lee ct,r'J inq tile.
so'.'r or r Ii t. 	in et 	tt s.Acownts rind tw, 	l.Ii' 	I i dJ ir iurJ I L A. (t 	ii t 	Dtpn i.tis•ii off,jcer of Uin rank i1 	. 	:utt Lovi I L G'.  

cknergU • to be flo:fljriL'd by Lt 	Pr 	AcC:ount,jrit- i:I rflh/c,4jfl Lti is 
(er?ef 1 should be for,mcf to cons!. dr Lire CII( of trtmB f 	- 

...................................- 	......-.- 	... - .. 
(.f) 	tenure of osLjr, &oulcI norrnlly be three yeri 	J, a prtjeuJffl 

Divijo and six years at a Par --.-- 

(Q)/an offIcer should normally 81I04ed 10 serve the lHst three yeai. _. 	
of. his service life ata ilace of his choic.evi lfresu1ts 

isa, his sy in the Sallieptric- etc .T>v,yord the nor rii1 tenure. 
• 	

. :fi:t!. 	 -.-. 	. .. 

(.h) a gene'ral l, order. indicatinq transfers and postin qs  of all ofIic,tr.-6hul, be. flotif led In ndrfl t ion to lhdlvidun i )osting.ordors th,,s. may be .isuod. ...,. 
Dispensation  of th 	t: riursn cou iJ be uiai' on] V in every in16131,01 	 .... -.- ----.•••. 	.--- 	- 

eptionfil cli cum tip ic' 	i be 	o: drrJ in wr.  IL i nq OnLIcco4jr,i 
extreme peronai c-i rc:'Jutt:jjr ,ce which ar 	1T: 

Your-s iaithfully 

Sd/- 
• 	Asstt Con,ptro 	and.djtor General (14) I'n

-ifló. .t. 	................ 	. 
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,ee1i17 kfjici.r (f) 
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OFFICE OF TEE ACCOUNIAI\nT GENERAL (A&E) MEGHALAYA ETC. 

SHJLLONG. 

E.O. No.DA Cell/S 
	 Dated :-5.5.2005. 

In partial modification of this office annual iransfer order No.E.0. No. DA 

Ce11/120 dated 8.3.2004, Shri Upendra Nath Sarkar,Sr.DAO 0/a the Executive 

Engineer, Drilling Division,I&FC, Pasighat, Arunachal Pradesh with additional 

charge of the 0/a the Executive Engineer, I&FC,Pasighat. Arunachal Pradesh is 

hereby posted to the 0/a the Executive Engineer, Miao Electrical Division, 

Department of Power, Miao, Arunachal Pradesh with immediate effect. 

The Transfer is in public interest. 

(Authority:- AG's order dated 5.5.2005). 

Sd!- 
Sr.Dy, Accountant General (Admn) 

Memo No.DACeII/Annua.11rasfet2005!96-116 	 Dâted:-' 

Copy forwarded for information and necessary action to:- 

The Chief Engineer, I&FC Department, Govt. of ArunachaiPr-adesh,Itanagar. 
The Chief Engineer, Department of Power, Govt.of.ArunachaiPradesh, 
Itanagar. 
The 'Executive Engineer, Pasighat DrilTh g Division, Pasighat,Arunachal 
Pradesh.He is requested to intimate the date of release of Shri Sarkar, 
Sr.DAO. 	 - 
The Executive Engineer, I&FC Division, Pasighat Arunachal Pradesh. 
The Executive Engineer, Miao Electrical Division, Department of 
Power,Miao. Arunachal Pradesk 
Sbi U.N. Sarkar.SrJ)AQ. 0/a The Executive Engineer, Pa ighat Drilling 
Division, I&FC, Pasighat, Arunachal Pradesh. He is requested to intimate the 
-date-of-his-joining -in-the-new -di-vision; 

hri Ti 	amndiig,DAO-llO/o the Exócütive Engineer, J&FC 
Bordumsa, Arunachal Pradesh. 
the Executive Engineer,,I&FC Bordumsa, Arunachal Pradesh. 
E.O. Book. 
SpareCopy. ...................... 

0/v 

1. 

 

 
 

 

 

 
 

-ro. 

SrounOfficrfl 
i.e. DA Cell 
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To, 

i'lr, /tl. 

Advocate 

C.A.T. 

Cuwah ati' 

	

Re?. 	e-. No./4' of 200 5 

—!ersUs" 

Union of India & Os. 

Sir, 

Please take notice? that the respondentsin the 

above' case have riled a writtan statement in the above case. 

Kindly acknowledge receipt 

Yours faitCully, ) 

	

Received copy 

	 YAfddl * C,G,S,C*  

Ad tio cate 	 / 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH :: GUWAHATI. 

IN OA. NO.20/2005 

CONTEMPT PETITION No 14/2005 

SHRI UPENDRA NATH SARKAR 
PETITIONER 

-VERSUS- 

THE UNION OF INDIA & OTHERS 
RESPONDENT 

1 

.3 ..  

IA 
I.  6 

•1 

Know all men by these presents that the above-named Respondent 

No.2 (Shri S.A.Bathew) do hereby nominate, constitute and appoint Shri 

A.K.Chaudhuri, Advocate and such of the under-mentioned advocates as shall 

accept this Vakalatnama to the my/our true and lawful Advocate to appear and 

act for me/us in the matter noted above and in connection therewith and for 

that purpose to do all acts whatever in that connection including depositing or 

drawing money, filling in or taking out papers deeds of composition etc. for 

me/us and on my/our behalf and I/We agree to ratify and confirm all acts so 

done by the said Advocate as mine/ours to all intents and purpose. In case of 

non-payment of the stipulated fee in full no Advocate will be bound to appear 

or set on my/our behalf. 
I witness whereof I/We here unto set my/our hand this 

the 	 day of /%'1 1 02O5 

ADVOCATES:- 
Kr.Choudhuri 

Bijan Kr. Achaiyya 
M. U. ithmed 
Miss Usha Das 

Received from the Executent and Ace t 1. 

IVAd7voate. 
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Dist- Papum Para (Arunachal Pradesh) 

In the Central Administrative Tribunal, Guwahati Bench, 
Guwahati 

In the matter of: 

Contempt Petition No. 14/2005 

Sri Upendra Nath Sarkar 

-Vs- 

Union of India & others 

-And- 

In the matter of: 

An affidavit in opposition on 

behalf of respondent No.1 (Sri 

Oaken Ete) 

AFFIDAVIT-IN-OPPOSITION 

I Shri Gaken Ete aged about. years son of 

Ete resident of Itanagar in the district of 

Papum Para, Arunachal Pradesh do hereby solemnly affirm and 
say as follows: 

That I am the respondent No.1 in this case an am 

acquainted with the facts and circumstances with thereof. A 
copy of the contempt petition has been served on me and 

having gone through the same I have noted the contents 
thereof. 

That before giving parawise reply to the statements made 

in the contempt petition I say that the allegations levelled 
against me in the present contempt petition of deliberately 
disobeying the orders of this Tribunal by me are not correct and 

I stoutly deny the same. I say that being a senior officer of the 

government of Arunachal Pradesh shouldering the 
responsibility of the rank of Chief Engineer I take special care 

and attention to see that the order of this Hon'ble Tribunal or 
any other court or courts are duly complied with so that the 



cu 

message of the Rule of Law prevail over everybody and all 

spheres of life. I neither can imagine of myself violating any 

judicial order nor do I afford any subordinate of mine to do the 

same. However, if any of my commission or omission made in 
this regard appears to be not in total compliance of or it 
appears to be at variance with any order or direction of this 

Hon'ble Tribunal, the same may kindly be considered as 

unintentional lapse on my part and the same may be condoned 

by accepting this affidavit as unconditional apology. 
3. 	That I say that the petitioner who is an employee of the 

office of Accountant General was posted on deputation as 

Senior DAO in the department of Irrigation and Flood Control 
(here in referred to as The IFCD). By an order dated 5.11.2003 
passed under the authority of the Accountant General the 

petitioner was transferred from Itanagar to Pasighat which he 

did not readily comply and after a lapse of about 2 month he 

finally joined on 28.1.2004 as Senior DAO in the Pasighat 

Drilling Division under IFCD. On 8.3.2004 another order was 

passed by the same office withdrawing the petitioner from 
deputation under Government of Arunachal Pradesh and 

thereby transferring him to Gumti Electrical Division in Thpura. 

This time also the petitioner did not comply with the order and 

approached this Hon'ble Tribunal through OA No. 89/2004 

challenging the legality and validity of transfer order dated 
8.3.2004 on the ground that the same is in violation of Officer 
Memorandum dated 19.4.2000. This Hon'ble Tribunal by order 

dated 8.4.2003 was pleased to disposed of the OA with a 

direction to consider representation of the petitioner objectively 

and till such consideration is made it was directed that the 

status quo should be maintained. It appears from records that 

the concerned authority namely the Accountant General, 

Meghalaya etc. considered the representation of the petitioner 
and vide letter No. DA Cell/Court Cases/UNS/2004/ 11342 
datedl8.11.2004 the petitioner was informed by the officer of 
Accountant General that his request was not agreed to and his 
transfer to the state of Tripura was found to be justified in the 
interest of public service. 
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A copy of the order dated 8.3.2004, 8.4.2004 and letter 
dated 18.11.2004 are annexed hereto and are marked as 
Annexure- A, B and C respectively. 
4. 	That I say that by the aforesaid transferred order dated 
8.3.2004 as many as 36 officers were transferred by the 
Accountant General (A & E), Meghalaya, Arunachal Pradesh 
and Mizoram and the name of the petitioner appeared at Si. No. 
2 of the said order vice one Sri P. C. Borah, Sr.DAO, Gumti 
Electrical Division. Who was supposed to move first to release 
the petitioner. The said reliever appeared before the Executive 
Engineer, Pasighat but he could not be allow to take over 
charge from the petitioner in view of the interim order passed by 
this Tribunal on 8.4.2004. The Accountant General took up this 
matter with the Chief Secretary Arunachal Pradesh vide his DO 
Letter dated 15.10.2004 holding the Chief Engineer and 
Executive Engineer for non-implementation of his order. It 
appears thereafter, the order rejecting representation of the 
petitioner was disposed of and the same was communicated to 
the petitioner. The interim direction contained in the order 
dated 8.4.2004 of this Hon'ble Court stood complied with and 
satisfied thereby and hence the interim suspension of the 
transfer order dated 8.3.2004 came to an end thereby. But it 
appears that in the mean time the petitioner filed an MP before 
this Hon'ble Tribunal complaining of non disposal of his 
representation and thereupon by order dated 26.10.2004, this 
Hon'ble Tribunal was pleased to issue notice upon the 
respondents fixing 24.11.2004 as next date and it was observed 
that in the mean while interim order dated 8.4.2004 shall 
continue till next date. On 24.11.2004 the matter was directed 
to be listed on 16.1.2005 for orders and status quo directed to 
be maintained in the interim. But before the aforesaid order 
dated 24.11.2004 was passed by this Hon'ble Tribunal the 
petitioner and his counsel were separately informed by the Sr. 
Deputy Accountant General (Admn.) by letter dated 18.11.2004 
that the representation of the petitioner is no longer pending 
and the same had already been rejected after due consideration 
as per direction of the Hon'ble Tribunal. Thus it would appear 



that both the OA NO.89/2004 as well as MP 109/2004 became 

mfructuous thereby. But as the full facts were not placed before 
this Hon'ble court either on 24.11.2004 or 16.1.2005, this 
Hon'ble Tribunal was under impression that the representation 
of the petitioner is still pending. Be that as it may, after receipt 
of the orders dated 18.11.2004 as well as the copy of the letter 
dated 18/19.11.2004 addressed to the learned counsel of the 

petitioner, the answering respondents No.3 was naturally of the 

view that the original interim order dated 8.4.2004 no longer 

continues and as such in view of the strong observation made 

against the conduct of the answering respondent No. 1 and 3 in 

the aforesaid DO letter dated 15. 10.2004 addressed to the Chief 

Secretary by the Accountant General, the respondent No.3 
released the petitioner on 17.1.2005 and allowed Sri P.C. Borah 

to take over charge at Pasighat. Thus neither the answering 

respondent No.1 nor answering respondent No.3 had any 

intention to violate or to disobey the order of this Hon'ble 

Tribunal and as such the contempt petition filed against them 
may kindly be rejected. 

Copies of order dated 26.10.2004, 24.4 1.2004 and the 
D. () letter dated 15. 10.2004 are annexed hereto and are marked as 

Annexures- D and E'rspective1y. 
5. 	That I say that having realized that the earlier OA as well 

as the Misc. Case had become infructuous, the petitioner filed a 

fresh OA .before this Hon'ble Tribunal on 27.1.2005 through OA 

No. 20/2005 challenging, inter alia, the appellate order dated 

18/19.11.2004 rejecting his representation against transfei 
order dated 8.3.2004 his release order dated 17.1.2005 and 

also made a further prayer for allowing him to continue either 

at Pasighat or at any other vacant Division till retirement. By 
order dated I ... 	 ' 27.1.2005 this Hon'ble court was 
pleased to keep the release order dated 17.1.2005 at abeyance 

but in view of facts and circumstances of the case your 
Lordship did neither pass any order staying the transfer order 
dated 8.3.2004 nor any other order for releasing Sri P.C. Borah 

who is currently holding the post of Sr.DAO at Pasighat since 
17.1.2005. However, in the mean time the Accountant General 



has passed a fresh order of transfer on 5.5.2005 posting the 

petitioner at the vacant post of Sr.DAO in the office of the 

Executive Engineer, Miao Electrical Division at Miao, Arunachal 

Pradesh. Thus the order dated 8.3.2004 in so far as it relates to 
the petitioner does no longer exist. 

Copies of order dated 27.1.2005 and 5.5.2005 are 
annexed hereto and are marked as Annexure- 19 and 0 H 
respectively. 

That by order dated 27.1.2005, this Hon'ble Tribunal was 

pleased not to issue any mandatory direction to the answering 

respondents as prayed for in the OA No.20/2005 and as such 

there is no question of violating or disobeying the same. The 

contempt petition, therefore, is devoid of any cause of action 
and as such the same is liable to be dismissed. 

That with regard to the statements made in paragraph 1 

of the contempt petition I say that the petitioner stood released 

from the post of Sr.DAO with effect from 17.1.2005 (A/N) and 

Sri P.C.Borah took over charge of the post on and since the 

same date and as such order dated 27.1.2005 keeping the 
release order dated 17.1.2005 is virtually infructuous in the 
absence of any positive direction to release Sn. P.C. Borah to re-

induct the petitioner more so when the orders dated 8.3.2004 

and 18/19.11.2004 continue to remain in force. 

That the allegation made in paragraph 2 of the contempt 

petition that the interim order dated 27.1.2005 passed by this 

Hon ble Tribunal has not been complied with is not correct and 

the same is hereby denied. I say that there is no direction in 

said order for doing or not doing anything and such the 
petitioner cannot complain of any non-compliance. 

That the allegation made in paragraph 3 of the contempt 
petition that the transfer order dated 8.3.2004 is violative of 
guideline-dated 19.4.2000 is not correct. It is apparent on the 
face of record that the transfer order was made in the public 
interest and there is no allegation of mala fide/ malice in law in 

this matter. Besides, there is no interim order suspending or 

staying the order-dated 18/19.11.2004 whereby the 
representation of the petitioner was considered and disposed of 
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upholding his transfer. Both these orders, however, have 

became infructuous as the prayer of the petitioner for posting 

him at any vacant Division has been allowed by order dated 

5.5.2005 and he has accordingly joined. 
That with regard to the statements made in paragraphs 4 

and 5 of the contempt petition I say that the direction of this 

Hon'ble Tribunal to consider the representation of the petitioner 

was duly considered by the appropriate authority. The 
allegation that the same was not considered is incorrect which I 
hereby deny. 

That with regard to the statements made in paragraph 6 

of the contempt petition I say that this Hon'ble Tribunal kept 

the release order dated 17.1.2005 at abeyance on 27.1.2005 

without , however, allowing the prayer of the petitioner to put 

him back in the post from where he was released or for staying 

his transfer order. In the absence of any such direction, the 
petitioner could not have been engaged by answering 
respondents inasmuch as the petitioner is not an employee of 

the State of Arunachal Pradesh at all and was deputed only by 

the Accountant General who being the lending authority was 

pleased to withdraw his employee after he had been on 

deputation for a period over 13 years and this Hon'ble Tribunal 

thought it fit not to interfere with such action. The respondents 

being borrowing authority has no jurisdiction to retain an 

employee when the lending authority takes him away in the 

absence of any positive direction of this Hon'ble Tribunal. The 

allegation of deliberate and willful action of the respondents and 

submission for drawing up of contempt proceeding against 

them etc. are not tenable or correct either in fact or in law. 

That. with regard to the second sub paragraph of 
paragraph 6 of the contempt petition I say that I have not taken 

any action in violation of the order passed by this Hon'ble 
Tribunal in OA NO.No. 89/2004 or any order dated 26.10.2004 
in MP No. 109/2004 arising out of the said OA NO.in any way. 
The petitioner was released only after the direction contained in 

order dated 8.4.2004 in OA NO.No. 89/2004 was duly and 



or 

entirely complied with by the concerned authority, namely, the 
Accountant General. 

That the contempt petition being devoid of any substance 
is liable to be dismissed. 

That 	the 	statements 	made 	in 
paragraph. A'. ,.. .above are true to my knowledge, the 
same made in paragraphs . .? . .4.t,. f.....being matters of records 
are true to my information and the rest are my humble 
submission before this Hon'ble Tribunal, 

Signed this affidavit on this the .94-Fday of May 
2005 at Itanagar. 

Identified by 

(At 

C~~~"~ 
~~;' J Deponent 

1~ 
+%6(Z5r 

Judicial Al gistraU 
FUSt C1*S 

IjanagE 
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1 1 shri P.C.I301uh4 
St1)AO 

.N.S:trkur 1  

Present Division 

Olo the Ex.Engineer, 
Gumtl Elcctticni 
Division Jatanbarl, 
Tripura, Addichlarge. 
of Gumit Civil 
Division (Power) 
Jatanbari 	____ 
0/u the Ex.. EngIneer 
Pnighmt Driling 
1)ivision, I&FC, with 
ad dl. charge of 
PaiighntI&FC, 

I J)vIon,PasIgRI1t 

.. j; i 	jT1510 

 

REMARKS 

ir1 .'.CJ3orah 
uimovq 

51r $arkil 

the Ex.Enghneer 
(; Therm at ('lvii 
i)IvlMloit ('nvet- ), 
Iokia, iripurn, addi. 

.- --_.--- 
CIIRI1V LU 03 

Thermal (Elect.) 
Division, Rokin. 

knuti K innat . OIo the Ex.. Engineer 
Sih, h)A.0-.i 	. i3ulhtlng l'rojcct,: 

Division No.IV PWD 
imphal 

\.-,• 

• - 	 '-: 	 ,, 	.... 	 . 	,•l.. 	.. 

771 

	

ir . 'rni N'IANI' (ENERA1.1 	MEGlLY!. 

4.. ' . . 

.. No. 1).A. Cd120 	
: 	• 	J L( 1c (( , 	 Dated:- 8-3-2004 

11  

The following Sr. Divisional A.ccount' OfflCV
' 5c.eouflt Qflker Gr24 & U arc 

'si etred od poited to the Divisions noted against each as shOwn below. 

[hey arc rcqUed to subniit their banding over memCLWl to- their DivI8inflBiQI! 	under 

..ttion to this arnce. 	- 

Ihe LT)ivisiotlal Offjccrs'Conlrothflg Ofliners are requested to release the OffiCialS.COflCed 

iz under them La1stJY 9"Ap1,i 2004 under intiinationto this office and to 
forward a formal 

sing and taking over charge report of the oLfi.cials.c0nCe 1Ue4 to this office at an early date 

Ihe transfer is in public interest. 

Division Transfer to 

O/o The Eiecutive 
Engineer, . . 	. 
Pasighat IillIng }DtvlsLoo 
1& lC, LCharge 
of Pasighat 
Division, Pasighat vice 
Shri U.N.Sarkar, Sr.DAO 

rintanbari,

n the Ei. Engineer 
imtl Electrical 1)ivIston, 

 Tripura1 with 
ditional Charge of 

I Gumt-I Civil Divisloil, 
(Power), Jatanbart, vIce 
Shri P.Cilorah ...,----- 
Ofo the EL Engineer 
I3uLtdlng Project 1)ivlslofl 
No.1 V I'Vl), tin phi*l, v Icy 
L. Sintuti 1(untnr Sliigh, 
DAO-1 

(J/u the ELJflII'" --
Gas thermal D.lvIslOtt, 
(Power) Rokia, 1'rIpurft 
AddiCharge of Gas 
Thermal (Electrical) 
Division Rokia. Vice 
A.PharaniL. 

Sun J-hiatan 
moVO first to 
rfh'i%MC! Still 
L,St'nittl 1.:r. 
Slngh. 

I 

: 	 - 
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S h rIT. , 11101hu 
Electrical Division I Singli will move 

i 	J)A( )'l AnrtflIn l)tvislon 	Imphal 
Agart 	o.Ill Mitiipr vice Shi fiat to releasie  

No.V, PWD, N.Kuniarjit Singh, DAO-1 ShrIN.KUrnariit 

0/a The EL Engineer 
Agartala Dh'isiOu No. V, 
FWD 1  Agartala vice 

I 0/a The ELEninecr 
t Electrical D(vr. '4o.JV 

Udalpur vice M. Sanajoaba I 
Sin h aLready transferred 
0/0 The Ex.EnfinCer 
Ziro Electrktl \.P. vice 
Bhabesh ChakrabortY, 
DAO-J transferred 

• ..... - 
Kr.DaS 'will move 
first to release 
Shri 

SIIIglt, DAO-t 

7. 	l3hn lies 1% 
ikrbörty -. 

DAI 

Kr. 
l)n. j)iiO-II 

Ofo The Ex. Engineer 
1.iuphai Elect Division 
tio.I[1, imphal 

0/oThe Ex.Engincer 
Ziro Elect Division 
x P. 

0/u The EL Engineer 
RWI) Seppa, AP. 

9, .. 
k.. . 	 1 

No.1 I'Wl) I i' piui, vice 
Slid M.11crai 

10 
Siugh, I)AO LI 	I ngtneei P\\ D 	D Roy ChomthhjV4 	i will moVe firsl to 	 \ 

Imphal and additionfll transferred 	I I 
	release h'tl DflbY 

charge Building l)ivn 
' 	 ChOUII(lhotry 

No. L I'WL) tmutifll 
EngLflC 	0/a The ExTht 0/0 

I'aisgliat Electrical 	highw ay Sout' !W 
i),i'lh)fl, i'asighnt1 Al' liuphal, Vice Shi A13inodC 

lirl 
Kr • 'Thau"a, I )A0- 	I 

1 1  
liatIntI, DM)-I I I highway SouthPWD. .l'asighat Ek l)ivn A.P. 	

I Kr.Shar11 will 

imphlill 	
Vice .\.Kanuj',1)i'O4 	move llrs( to relese 

Mliii 	 I 

(I/u I lu I..l1I%I4ttl 	(lIe' I 1w I 	I 	,uvvI 

L)A0- ii 	
o.i 1 PWI) 	Wg I)ivn 1'I E. 	i (ala 	D.KlutItttt 

1nphal additlOU'i 	vice l'.C.l)'. r.DAO 	
I will move flr%t to 

charge N.H. l)ivn
release Shri 
P.C.Das 

OIo I he I Eng,Ii Cr 
I 

r l)A) 	lUg l)iui Pill u 	
I 

,dtt" ui 
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• 	1 )j 	No.! 

• •1 
• 	I 	
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 )f , 	 flitntkrdevvt I'SVD 1 	JnIrtmiur P\\) A,P, vIc • 

I 	 A.P. 	• 	
X.C. Das, DA0-1 rtheved 	 . 

	

• 	 -----. ..---..*--- . 	 '

rVilic!

ofnddttioflI Cirirge. 	 . .• 

I 	 I).U.( 'Itiintflniry 	0/0 • Ie ELEngIticcr 	 /o The EL EnIncer
Sr.DAO 	 I&FNI Dlvit No.11 	 hat Elect Dvn No.! 

Agartala 	L,Shanij 	 . 	 . 

- 	
bto 'Lhe ELEngineer 

!_1&lTMDivn 

Singi', 	liuphal ElcctDivu 	vice • 	• 	
Slngh will move 

I IJAO-1 	 No.1 	 , 	D .B . Choudhury, Sr.DAO • first to release 
slii 

• 	 _____ 	

0 	 _D.B.Ch0Ud!1!!L.._j 

DJ'4.Mohan, 	O/o The Lx. Englner 010 Th Lx. F.ineer 	. ShrI D.N. Mohan 

DAO-1 	Seppa PIlE, A.P. 	ChnnW ) vice 	will move first to 

- A  rt I 	j 

	

II. S.C. 1n,'h, 	(i/o The Ex_EugII'eer 	0/0 Tl 	x.EiwUeer 

l)A0.[ 	 Tawr.g PWD,M' 	E 	£)lvis3fl No.111, 	 I 
j o•  ... 

.J.1'..Stith t. 	 I 0/o I ht F. luziteer 	0:0 	 Shj  

St 1) \() 	Rotn RW), A P 	 Vice 	mO 	b4J 	çi 

h,DM) 	 reWa ShrI r 

___________ 
S.c.tThoch. 	•,.•,,,, 

0 OVO 

• .1, K. I hIrI, 	0/u Lin Ex. Eitglneer 	0/o 1I E. 1nuevr 	.1.K.LnIiIrI will 

Sr.DAO 	I Pasight P\VD 
 ~ -TnwqnjElect Divn vice 	move first to 

N.Cimflt rMO-1 	reioae .Shil N.C. 
fl.rmnii. 

N C'. lrui an. 	(i/o The EL EngIneer 	(/o The Ex.Et",iflet 

i DM3- I 	Tawnilg, ElcL Al' 	knI'.'arJflr P\'l), vice Shri I 
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5rj)AO . 

I 	lti,al''''I11 	 ( )/o Ihc l.l'ngineCr 	()/o 1 ii' Ex.ri';',ifle'r 	Shri 

(h:' ii 	 K alluthahat PWI), 	NrU%Lun 1)It PWI) 	I3.Chflltrfl1)0tY 
Dhnrn:nn8gr vice S.Ntg, 	will move flrst to 

Slit-I.S.Nit  

• Sh :it n kiul it 	. 01 41 theE L Engineer 	(i/o ilie ICLEnI,ttCVr 

t'orthvrfl l)Ivn 	'Ehouhal PILL, ith 
pwharmanagar 

h1p

dditional charge of I'WD 
oubal Mnniptir vice 

	

 • 	
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1 - jI ! 

P MThgt 	I 010 Ihe E' LngInCr OIo 1h ELLnfZinccr 	P MirngWU hInh 

cingh Sr Dd 	1houbtl PIlE 	I T 	LutIang ElecMlVl4 A P 	viII reieflSL ShrI 

Manipur with 	Vice Swapan KI , S.K.Clak0ttY 	V.  

additional charge 	ChakrabOrt . 
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I 	 S  
Mht in Kr. 	I /4,1 'I%ii l'. IngI nver 	I 	l'w tCx. I 

1)lint.&chnrjee, 	1Cionsn P%V1) A.P. 	9. ' 7ask F; 	n Nod 

( Ii, NiI,: Kr. 	I )/o iIie.Ex.EngliiCCr 	0/n he Ex. 	icr 	Shri Ch.N8ha Kr. 

Sitigli, l)M)-I 	liMk Five Dlvii IFC, 	I'iiui i l'\VI) I 1 3 , kc 	Shigit will niivc 

Manipur 	 A.K.) trnttrvt. 	 flr*t to rcknse 
Shri 

nthsir 	0/n 1111' Ex. Engliteer. 	(mimi. 'nnd' 	LI'.'g':trIcztI 4  

i!.i'.!! 	!__-. 
ri. I I. Annil, 	()/n 

5$ 
Itu ELEflKiItVr 	0/u Ih 	i..JC' !wur 

9hhitpt VY10 1 	ML PIb,lint I i.$ (v.1101) 

Mnsil1iUt 	 i n,,iiii'ii tJt 	tnI 

At,hIl Ii 
 K v. I )n 	Oft, he 	I' npitt4eI I14 1 il r 

OA() I 	I iet l)lvtt No I, 	flUlfl(lI%fl, 

Anitnla 	 ArunflChfll' - 	 - 	 —  

.'4. A.Roy 	 Olo the EL Engineer ( 0/u The EL n''neCr 

Choutiliury, 	i Natiariagun PWD, 	1rnptaI Wet 	vice 

I I)A01 

 

A. 	 1 ILY a lslikul :L 

: iii 	0/a 'rite Ex.EngineCr 	Olo Tue Ex.1 	Shri ILVaISM{Ul 

Slugh, DAO-1 	Lw phal \\est  FIE, 	NahrIagUfl .\ ., A.P. 	. Stngh w111 move 

I Manipur 	Vice A.Roy' 	" 	
first to relt'ns 

I 	 Shri A..Rày 

__-----•  
I ii 	
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' ( 	i%Itkt ttli'i (ii 	11i(o the F 	Engineer 	0/n he 

I ! I. 

Bas2r FWD A.P. øddL i 11u11ing ii 

I Charge of Basar 
 

Ir. C  

(..tuIIIOrit 	1G's order dated 4.3.2004. at p/Jot' off t".fli 
eJ1/2_J6./99_2002/V0L I") 
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Prcnei,t t Thin Honbln Mi. 'LV. 
l'rIit.c1an, Memhr'r 

The tpp1Irint who In 
• 	

• 	,'%t' 	
• 	 Accunie 	Offlcnr 	wntl  

tranflrred nnrl pont.d nt cirrive.  
of the Ex. 	ngine.r Pnnhtghit 

rstift 	of 	Pincjhnt 
IFC,.4  DiviNicn, P'tlghnt hy ordn 
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___ 	 • OFFICE OF. THE ACCOUNTANT GENERAL (A&E), 

. 	 . . 	 ' 

	

, 	 MEGHALAYA, MIZORAM & ARUNACHAL) 
0 	 PRADESH., SIJILLONG - 793 001 \1 

P1-10NE NO 03642223191 (0)FAX0364-2223103 

• 	E.R.SOLOMON 
Accountant General 

• 	 1).O.I)A CE.LIJAnnual Transfer/2002-03/956 
Dated:- 13,10.2004 

• 	,. 	DearSlui, 	 • 

Sri FroWn Cli. I3orah., Sr.DAO 0111cc of the Executive Engineer, (3umtl Electrical 

Division Jatanbari was transferred to the office of die Executive Engineer, Pasighat Drilling 

	

• Jj. 	Division i&F.C., Arunaclial Pradesh vice Sri U.N.Sarkar Sr.DAO. 

	

H 	 Accordingly, on being relieved from the Office of the Executive Engineer, Gumti 

Electrical Division1  iatanbari, Tripura, on 10.9.2004, Sri Probin Cit. Borah, Sr.DAO was not 

	

c1l: 	allowed to join in Pasigh.at because the Executive Engineer of this division did not relieve Sri 

	

'S 	Sarkar, Sr.DAO was not relieved. Further Shri Sarkar moved the CAT Guwahati and the Jattet 

stayed his order of transfer. 
In this conneàtion, will you pkaae recsU the CS8C of Sin-i D.N.Mohan who wa 

transferred and posted to relieve Sin-I K.C.Das. Because the latter approached the CAT Ouwahati, i 

stay order was obtained and the orders of this office wc re kept in abeyance. Now Shri Mohan hat 

moved the lIon'btc Gauhati high Court and the lafler !as stayed the stay order of the hlon't'lc 

Tribunal and I understand that Sin-i K.C.Das has since been relieved to join his new assignment it 

• 	-- 	Tripura. 

' 	- 	 All the8e difficulties have arisen because the Chief Engineers and concernec 

Executive Engineers have acted arbitrarily and not allowed the implementation of orders issued b3 

this office. This is a cause for concern and led to difficulties in the administration of these cadres. I 

N is felt that vested interests exist in the Public Works Diision and accounts officials who should ac 

Indcpcndcnt have abrogated thcir authority and colluded to strangle the framework of tiansparenc 

and accountability. 
I request that you direct the c&mccrncd Chief Engineers and Executive Engineers h 

pass orders for the. inupediate relief 'f Shri Sarkar.. 	• 	• 	• 
Yours Sincerely, 

• 	Sn Ashok Ktmiar, 
Chief Secretary to the Govt. of Arunachal Pradesh, 
Itanagar, Arunachal Pradesh. 

frfr 

/ç 

--: 



H 
C A 

( 	 --- 

I J 

Memo Ho DA CcWAflfli LranfCT/2OO2 03/95l 	 - 
COPY 	 ., 

/ 	 - 	
r 

Slut (3. Icoyu, ('n1 Ut loner and Secretary to the 
iovt of Aruflachal Pradesit, Public 

Works Department with the request that this mattet be kindly looked mto lie may jssue dlrectIOltIO 

the concern Chief Engineer and Executive EngulCCttO 
releVC Slui Sarkar at once 
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Heard M. H. CJ 
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tho appitcant 

r.0  chaucthury. 	
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,. iort1e R3pOnnt 	, 	an ; 
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Sneed Post. 

OFFICE OF 11JE AccowrANT GENERAL (A&E) MEGHALAYA ETC., 
SHILLONG, 	, 

E,O, No.DA CdU/ 	 .. 	. 	 . 	Døtód :5,5,2Q05, 

In partial modification ôftlth office annual trans'cr order No.E.0. No, DA 
Ccll/120 dated 9.12004, Shii Ltpendia Nath Sarkar,Sr.DAO 0/0 the Executive 
Engineer, Dii1lln9 IvisiOnn I&FC, ?esIhat, Arunaehál Pradesh with additional 
charge of the C>/o the Executive Fnglnecr, I&FC Pasighat, Arunachai Pradesh is 
heircbv posted to the 0/c the Eetavb Enginee, Miao Electrical Division, 
Department of Power, Miao, ArunitchalVradesh w.th Inunediare eect. 

The Transfoi is in public interest 

(Authority:. 4G's order dtó.1 5.5.2005). 

	

• 	 Sd/h 
Sr.Dv.Accoiintant General (Adrnn) 

I 	
l,•' 

Memo No.DA Cell/Ajinwi] Trasfir/2005/96-I16 	 Datcf-  

Copy torwardcd for information and necessary action to:- 

The Cidef thgineef, f&FC Depatmient, GOvt. of AtnactutlPradcsh,Itanagar. 
The ChiefEnglucer, Dcpartnient of Power, Govt.of.Arunachalpradesh, 

,., Itanagar. 	 . 	. . . . 
The Executive Engineer, Pasighai Drilling Division, Pasighat,Arunachal 
PradeshHe.is equcsted to intimate the dale of release of Shri Sarkar, 
Sr.DAO. 	 .•..• 	 . 

The Executive Eugineer, &PC DivisionPasigat Aiunachal Pradesh. 
. The Executive Engineer, Miao ElCetrical Division,lDepartrncnt of 

Power,M.Iao, Arutiflchtil Pradcsh, 
Shri U.N.Sarkr,Sr,DAO 0/o The Executive Engineer, Pasighat Drilling 
Division, I&FC, Pàsighat, Arunachal Pradesh. He is requested to intimate the 
date of his joining in the nes, division. 
Shri Th.Llkàrnnong,DA0.ff0,'o the Executive Enjinëerl&FC 	- 
J3ordtinsa,Arunaohal Pradesh. 

R. 	the Executive Engineer,,I&FC Boidun -tsa,Arunaehal Pradesh. 
E.O. Book. 	. 
Spare Copy.  
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Dist East Siang J Arunaca1l3 
j 
I 	Gtwñ 

In the CenT tkdmilli.s,trátivelT.rib,nlal, Guwahati Bench, 
Guwahati 

In the matter of. 

Contempt Petition No. 14/2005 

ShriUpendra Nath Sarkar 

-Vs- 

\- 

Union of India & others. 

In the matter Of.: 

An affidavit in opposition behalf 

of respondent No.3 

(Dengom Kaling Padung) 

AFFIDAVIT - IN- OPPOSITION 

I Shri Dengom Kaling'.Padung, aged about 36 years 

son of Shri. Tadang Packing resident of Pasighat in the district of East 

Siang, Arunachal Pradesh do hereby solemnly affirm and, say as 

folldws :- 

That I am the' r&spondent .No. 3 in this case an am 

acquainted with the facts and circumstances with thereof. A copy of the 

contempt petition has been served on me and having gone through the 

same I have noted the contents thereof. 	. 

That before giving para wise reply to the statement made 

in the contempt petition I say that the allegations leveled against me in 

the present contempt petition of deliberately disobeying the orders of 

this Tribunal by me are not correct and I stoutly deny the same. I say 

that bei'hg an officer of the government of Arunachal Pradesh 

shouldering the responsibility of the rank of Executive Engineer I 

take special care 'and attention to see that the order of this Hon'ble 

'Tribunal or any other court or courts are duly complied with so that the 



message of the Rule Of Law prevail over everybody and all spheres of 

life. I neither can imagine of myself violating any judicial order nor do 

I afford any subordinate of mine to do the same. However, if any of 

my commission or omission made in this iegard appears to be not in 

total compliance of or it appears to be at variance with any order or 

direction of this Hon'ble Tribunal, the same may.  kindly be consider as 

unintentional lapse on my part and the same may be .condoned by 

accepting this affidavit as unconditional apology. fl 

3. 	That I say that the petitioner who is an employed of the 

office of Accountant General was posted on deputation as Senior DAO, 

in the department of Irrigation & Flood Control (her in referred to as 

the IFCD). By an order dated 5/11/2003 passed under the authority of 

the Accountant General the petitioner was transferred from Itanagar to 

Pasighat which he did not readily comply and after a lapse of about 2 

months he finally joined on 28/1/2004 as Senior DAO in the Pasighat I 

Drilling Division under IFCD. On 8/3/2004 another order was passed 

by the same office withdrawing the petitioner from deputation under 

Government of Arunachal Pradesh and thereby transferring him to 

Gumti Electrical Division in Tripura. This time also the petitioner did 

• not comply with the order and approached this. Hon'ble Tribunal 

through OA No. 89/2004 challenging the legality and validity of 

transfer order dated 8/3/2004 on the ground that the same is in violation - 

of office Memorandum dated 19/4/2000. This Hon'ble Tribunal by 

• order dated .8/4/2003 was pleased to disposed of the OA with a 

direction to consider representation of the petitioner objectively and till 

such consideration is made it was direc'ted that the status quo should be 

maintained. It appears from the records that the concerned authority 

namely the Accountant General, Meghalaya etc. considered the 

• 	representation of the petitioner and vide letter No. DA Cell/Court 

Cáses/UNS/2004/1 1342 Dated 18/11/2004 	the petitioner 	was 

• informed by the officer of Accountant General that his request was. not 

agreed to and his transfer to ihe state.of Tripura was found to be 

- justified in the interest of public service. * 
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A copy to the ;order dated 8/3/2004, 8/4/2004 and letter 

dated 18/11/2004 are annexed, hereto and are marked as Annexure- A, 

B and C respectively. 

4. 	That I say that by the aforesaid transferred order dated 

• 8/3/2004 as many as 36 officers were transferred by the Accountant 

General (A & B), Meghla'a, Arunachal Pradesh and Mizoram and the 

name of the petitioner appeared at Sl.No. 2 of the said order vice one 

Shri P.C. Borh, Sr. DAO, Gumti Electrical Division, who was 

supposed to move first to release the petitioner. The said reliever 

appeared before the Executive Engineer, Pasighat but he could not be 

allow to take over charge from the petitioner in view of th& interim 

order passed by this Tribunal on 8/4/2004.  the Accountant General took 

up this matter with the Executive Secretary Arunachal Pradesh vide his 

• DO Letter dated 1 5/10/2004 holding the Executive Engineer for non 

implementation of his' order. It appears thereafter, the order rejecting 

representation of the petitioner was disposed of and the same was 

communicated to thee petitioner. The interim direction contained in the 

order dated 8/4/2004 of this Hontble '  court stood 'complied with and 

satisfied thereby and hence the interim . suspension of the transfer order 

dated 8/3/2004 came to an end thereby. But it appears that in the mean 

time the petitioner filed an MP before this Hon'ble' Tribunal 

complaining of non disposal of his representation and thereupon by 

• • order dated 26/10/2004, this Hon'ble Tribunal was pleased to issue 

notice upon the respondent fixing ' 24/11/2004' as next date and it was 

observed that in the mean while interim order dated 8/4/2004 shall 

continue till next date. On 24/11/2004 the matter was directed to be 

listed on 16/1/2005 for Orders and status quo directed to be maintained 

in the interim. But before. the aforesaid order date 24/11/2004 'was 

passed by this Hon'ble Tribunal petitioner and his counsel were 

separately informed by the Sr. Deputy Accountant General (Admn) by 
letter dated 18/11/2004 that the representation of the petitioner is no 

longer' pending and the same had already been rejected after due 

consideration as per direction' of the Hon'ble Tribunal. Thus it would 

appear that both the OA No. 89/2004 as well as MP 10/2004 became 

in fructuous thereby. But as the full facts were not placed before this 

15~ 



Hon1ble Court either on 24/11/2004 or 16/1/2005, this Hon'ble Tribunal 

was under impression that the representation of the petitioner is still 

pending. Be that as it may, after receipt of the orders dated 18/11/2004 

as well as the copy of the.letter dated 18/19/11/20004 addressed to the 

learned counsel of the petitioner, the answering respondent No. 3 was 

naturally, of the view that the original interim order dated 8/4/2004 no 

longer continues and as such in view of the strong observation made 

against the conduct of the answering respondent No.1 and 3 in the 

aforesaid DO letter dated 15/10/2004 addressed to the Executive 

Secretary by the 'Accountant General, the respondent No. 3 'released 

the petitioner on 17/1/2005 and allow Shri P.C: Borah to take over the 

charge at Pasighat. Thus neither the answering respondent No. 1 nor 

answering respondent No.3 had any; intention to violate or to disobey 

the order of this Hon'ble Tribunal and as such the contempt petit'ion 

file against them may kindly be rejected. 

- 	Copies of order dated 26/10/2004, 24/11/2004 and the 

letter datd 	io12004 ' are annexed . hereto' and are marked as 

Annexures D and E respectively. 

5. 	That I say that haying realized that the earlier OA as well 

as the Misc. Case, had become in-fructuous, the petitioner filed a fresh 

• OA before 'this Hon'ble Tribunal on 27/1/2005 through OA No. 

20/2005 challenging. Inter alia, the appellate order dated 18/19/11/2004 

rejecting his representation against transfen - order date 8/3/2004 his 

• release order dated 17/1/2005. and also made a further prayer for 

allowing 'him to continue either at Pasighat or at any 'other vacant 

Division till retirement. By order dated i- c 27/1/2005 this 

Hon'ble court was pleased to keep the release order dated 17/1/2005 at 

abeyance but in view of facts and circumstances of the case your 

Lordship did neither pass any order staying the transfer order dated 

8/3/2004 nor any other order for releasing Shri P.C. Borah, who . is 

currently holding the post of Sr. DAO at Pasighat since 1,7/1/2005. 

However, in the mean time the Accountant General has passed a fresh 

order of transfer on 5/5/2005 posting the petitioner at the vacant post of 

Sr. DAO in the office of the Executive Engineer, Miao Electrical 
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Division at Miao, Arunachal' Pradesh, thus the order dated 8/3/2004 in 

so far as it relates to the petitioner does no longer exist. 

Copies of order date 27/1/2005 and 5/5/2005 are annexed 

hereto and are marked as Annexure- and 0  respectively. 

6. 	That by order dated 27/1/2005, this Hontble Tribunal was 

pleased not to issue any mandatory direction to the answering 

respondents as prayed for in the OA No. 20/2005 and as such there is 

no qUestion of violating or disobeying the same. The contempt petition, 

therefore, is devoid of any cause of action and as such the same is liable 

to be' dismissed. 

7; 	That with regard to the statements made in paragraph 1 of 

the contempt petition I say that the petitioner stood released from the 

post of Sr. DAO w.e.f. 17/1/2005 (A!N) and Shri P.C. Borah took over 

the post on and since the same date and as such order dated 27/1/2005 
• 	keeping the release order dated 17/1/2005, is virtually in, fructuous in 

• ' 	the absence of any positive direction to release Shri P.C. Borah to re 

induct the petitioner more so when' the orders dated 8/3/2004 and 

18/19/11/2004 continue to remain inforce. 

• 	8. 	That the allegation made in paragraph 2 of'the contempt 

petition that the interim order dated 27/1/2005 passed by this Hon'ble 

Tribunal has not been complied with is not correct and the same is 

hereby denied. I say that there is no direction in said order for doing or 

• not doing anything and such the petitioner cannot complain of any non 

compliance.  

9. 	That the allegation made in paragraph 3 of the 'contempt 

petition that the transfer order dated 8/3/2004 is yiolative of guideline 

dated 19/4/2000 is not correct. It is apparent on the face of record that 

the transfer order was made in the public interest and there is no 

allegation of mala fide/ malice in law in this matter. Besides, there is 

no interim order suspending or staying the oMer-dated 18/19/11/2004 

whereby the representation of the petitioner was ôonsider and disposed 

I 	* 



J 	 of upholding his transfer. Both these orders, however, have became in- 

fructuous as the prayer of the petitioner for posting him at any vacant 

Division has been allowed by order dated 5/5/2005. 
11 LI 

That with regard to the •  statements made in paragraphs 4 
and 5 of the contempt petition. I say that the direction of this Hon'ble 

Tribunal to consider the representation of the petitioner was duly 

considered by the appropriate authority. The allegation that the same 

was not considered is incorrect which I hereby deny. 

That with regard to the statements made in paragraph 6 of 

the contempt petition I say that this Hon'ble Tribunal kept the release 

order dated 17/1/2005 at abeyance on 27/1/2005 without, however, 

allowing the prayer of the petitioner to put him babk in the post from 

•where he was released or for staying his transfer order. In the absence 

of any such direction, the petitioner could not have been engaged by 

answering respondents inasmuch as' the petitioner is not an employee of 

the State of Arunachal Pradesh at all and was deputed only by. the 

Accountant General who being the lending authority was pleased to 

withdraw his employee after he had been on deputation for a period 

over 13 years and this Hon'ble Tribunal thought it fit to interfere with 

such action. This respondents being .borrowing authority has no 

jurisdiction to retain an employee when the lending authority takes him 

away in the absence of any positive direction of this Hon'ble Tribunal. 

The allegation of deliberate and willful action. of the respondents and 

submission for drawing up of contempt proceeding against them et: 

are not tenable or correct either in fact or in law. 

That with regard to the second sub paragraph of paragraph 

6 of the contempt petition I say that I have not taken any action in 

violation of the order passed by this Hon'ble Tribunal in OA NO. No. 

89/2004 or any order dated 26/10/2004 in MP No. 109/2004 arising out 

of the said OA NO. in any way: The petitioner was released only after 

the direction contained in order dated 8/4/2004 in OA NO.No. 89/2004 

was duly and entirely complied with by the concerned authority, 
namely the Accountant General. . 



That the contempt petition being devoid of any substane 
is liable to be dismissed. 

That the statements made in paragraph .t-. 

above are true to my knowledge, the same made in paragraphs 

...... being matters of records are true to my infoimation and 

the rest are my humble submission before this Hon'ble Tribunal. 

Signed this affidavit on this the . 	Day of May 2005 
at Pasighat. 

Identified by 	 . 
I  FLLJAI-.I 	 I•& iCy Division  

Pasighat. 

P. 
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The following Sr. Divisional Pocount 	
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"ierred .aud posted toth L)ivisions notcd against each as shown below. 
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'ing and taking over charge report of the offithals.coflcerne4 to this alike at an early date 

	

The transfer is in public interest. 	 . 
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• . 	CLIflII[t! of C1% 

Thvrmfll (Ekct.) 
j)ivlslout, 1tokIn. 
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• 	tn1h I )j\( ) .1 • • . flunding Project 
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• . 	 imphal 	
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Division Jatanbari, 
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Pasighat 1&FC, 
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Division Transfer to 
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Jlull(ltug Project 1)ivIs101 
No. I V I'Wl ), lnipl'"t. vlvu 
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DAO-I 
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- 	.S.DAO 

-. 

S.l)AO. 
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-. 
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OFFICE OF. THE /CCOUNTANT GENERAL (A&E) 

• 	 MEGHALAYA MIZORAM & ARUNACHAL' 	. db 	 pJtu)ESH,SmLLONG-79300 1 	) 
PHONE NO 03..22191 (0), F 064-2223103 ' 

0 

Tk 

Lq i 

•a. 

E.RSOLOMON 
Accountant General 	 - 	 ' 1 

• D.O.DA CELL/Annual Transferf2002-03/956 
Dated:- 1.1O.2004 	 4 

DearShii1 	 , 

Sn Probin Cli. Borah., Sr.DAO 0111cc of the ExecutiVe Engineer, (Jumtt Electrical' 

Division Jatanban was transferred to the office of the Executive Engineer, Pasighat Drillhip 

Division t &17.C., Artinachal Pradesh vice Sri U.N.Sarkar Sr.DAO. 
Accordingly, on being relieved from the Office of the Executive Engineer, Gumti 

Electrical Division; Jatanbari, Tipura, on 10.9.2004, Sri Probin Cli. Borah, Sr.DAO was not 

allowed to join in Pasigitat because the Executive Eninecr of this division did not relieve Sn 

Sarkar, Sr.DAO was not rclicved. Further Shii Saitar moved the CAT Ouwahati and the hattel 

stayed his order of transfer. 
In this connectioft, will you please recall the case of Shri D.N.Mohan who wat 

transferred and posted to relieve Shri K.C,Das. Because the latter approached the CAT Guwahati, t 

stay order was obtained and the orders of this office wc re kept in abeyance. Now Shri Mohan hat 

moved the hlon'ble (Jauhati lEigh Court and the latter has stayed the slay order of the Ilon'blc 

Tribunal and I understand that Shri K.C.Das has since been relieved to join his new assignment it 

Tripura. 
All these difliculties have arisen because the Chief Engineers and concernec 

Executive Engincàrs have acted arbitraiily ond not allowed the implementation of orders issued bj 

this oce. This is a cause for concern and led to difficulties in the administration of these cadres ffi 	
. I 

.. 
N 	IS felt that vested interests exist in the Pubhc Works Dnision and accounts officials who should ac 

independent have abrogated their authority and colluded to strangle the framework of tiansparenc 

and accountability. 
I request that you direct the concerned Chief Engineers and Executive Engineers ft 

pass orders for the, inunediate rcLicff Shri Sarkar.. 	• 
Yours Sincerely, 

Sri Ashok Kat, 	 • 
• 	 Chief Secretary to the Govt. of Arunachal Pradesh,  

Itanagar, Arunachal Pradesh. 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC., 
SI-ULLONG. 

E.O. No.DA Ce1115 	 Dated :-5,5.2065, 

In partial modi&ation of this offic annual transfer. order,  No.E.O. No, 1)A 
CclI!120 dated 8.3.2004, Shxi Uperidia Nath Sarkat,Sr.DAO 0/c the Execudve 
Engineer, ThilIlng Dlvlsion,I&?'C, Pasithat, Arunachal Prdcsh with additional 

dtarte of the C)/o the Executive En1neer, I&FC,Pa8ighat, Arunachai Pradosh is 
heiby posted to the O/o the Eecutiv Engineer, Miao Electrical Divhion, 
Department of Power, Mio, Arwinohal Pradesh with ttnrnàdiate effect, 

The Transfer is in public inierest. 

(Authority:- AG's order dateS 5.5.2005). 

Sd!. 
Sr. Dv. Accountant Gesteral (Admn) 

Memo No.DA CeliJAnrntal Trasfêr/2005/96-116 	 Datd- 

Copy foiwardcd for information and necessary action to:- 

I. 	The ChierEngincer, I&FC Department, Govt. Of Arunachalt'radcsh,Itanaar, 
2. 	'the Chief Engineer, Dcpariincnl of Powcr,Govt.oLArunathalPradeqh, 

_ Itanagar. 	 QQ.4 
The Executive Engineer, Pasighat Drilling Divisioit ,Pasighat,Arunachal 
Pradesh.He is requested to intimate the date of release of Shri Sarkar, 
SrDAO. 
The Executive Engineer, 1&FC Division,Pasigiiat. Arunachal Pradesh. 
The Executive Engineer, Mino Electrical Division,Departmcnt of 
Powet',MIao. Arunachal Pradesh. 
Shii U.N.Sarkar,Sr,DAO Oio The Executive Engineer, Pasighat Drilling 
Division, I&FC, Pasighat, Arunachal Pradesh. He is rejuested to intimate the 
date of his joining in the ne division. 
Shri Th.Lalkamnong,DAO-flO/o the Executive Engincer,,I&FC 
J3ordurnsa,Arunachal Pradesh. 

R. 	the Executive Engincer,,I&FC BordumsaAninachrtl l'radcsh. 
EU. Book, 
Spare Copy. 
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